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PART III-Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFTCA TION 

[SAKA 1940 

No. l 794-L.-13th September, 2018.-The following Act of the West Bengal Legislature, having been assented 
to by the Governor, is hereby published for general information:-

Short til!e and 
commencement. 

West Bengal Act XIV of 2018 

THE WEST BENGALLOKAYUKTA (AMENDMENT) ACT, 2018. 

[Passed by the West Bengal Legislature.] 

[ Assent of the Governor was first published in the Kolkata Gazette, 

Extraordinary, of the 13th September, 20 I 8.] 

An Act to amend the West Bengal Lokayukta Act, 2003. 

WHEREAS it is expedient to amend the West Bengal L;kayukta Act, 2003, for the 
purposes and in the manner hereinafter appearing; 

. It is hereby enacted in the Sixty-ninth year of the Republic of India, by the 
Leg1Slature of West Bengal, as follows:-

1. ( l) This Act may be called the West Benoal Lokayukta (Amendment) Act, 
2018. 0 

(2) It shall come into force on such date as the State Government may, by 
notification in the Official Gazette, appoint. 

West Ben. 
Act XX.XV of 
2003 . 
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Amendment of 
section 2 of West 
Ben. Act XX.XV 
of 2003. 

A mendment of 
section 3. 

THE KOLKATA GAZETTE, EXTRAORDINARY, SEPTEMBER 13, 2018 

The West Bengal Lokayukta (Amendment) Act, 2018. 

(Sections 2, 3.) 

2. In section 2 of the West Bengal Lokayukta Act, 2003 (hereinafter referred to 
as the principal Act),-

( I) in clause (3), after sub-clause(vi), the following sub-clause shall 
be inserted:-

"( vii) in the case of the Public Servant - State Government;"; 

(2) after clause (10), the following sub-clause shall be inserted:-

[PART lil 

'( I I) "public servant" means a public servant defined under clause (c) 

of section 2 of the Prevention of Com1ption Act, 1988, when 49 of 198s. 
serving or who has served in connection with the affairs of the 
State of West Bengal and against whom no disciplinary or penal 
action has been taken or contemplated under any stah1te or statutory 
rule;'; 

(3) for clause (14), the following sub-clause shall be substituted:-

'( 14) "State Government" means the Government of West Bengal.'. 

3. In section 3 of the principal Act,-

(1) in the marginal heading, for the words "Lokayukta and Upa-Lokayukta", 
the word "Lokayukta" shall be substih1ted· 

' 
(2) in sub-section (1),-

(a) for the words "the Lokayukta and one or more persons to- be 
known as Upa-Lokayukta", the words "the Lokayukta" shall be 
substituted; 

(b) for the proviso, the following proviso shall be substituted:-

" Provided that the Lokayukta shall be appointed by the 
Governor on the advice tendered by the Chief Minister in 
consultation with the Speaker, the Minister-in-Charge of the 
Department of Parliamentary Affairs and the Leader of the 
Opposition of the w B . . est engal Leg1slat1vc Assembly."; 

(3) in sub_-section ~2), for tbe words and figures "unless be has the qualification 
of being appomted a Judge of the Supreme Court under article 124 of 
the Consti tution", the words "unless be has been a Judge of the High 
Court" shall be substituted; 

(4) sub-section (3) shall be omitted; 

(5) in sub-section (4),-

(a) for the words "a Lokayukta or Upa-Lokayukta", the words ''as a 
Lokayukta" shall be substih1ted; 

(b) for the words " in consultatioo with the Speaker", the words "in 

consu ltation with the Speaker, the M inister-in-Cbarge of the 
Department of Parliamentaty Affairs" shall be substituted; 

(6) 111 sub-section (5),-

(a) in clause (a), for the words "the Lokayukta or the Upa-Lokayukta", 

the words "the Lokayukta" sh al I be substin,tecl; 



PART III] 

Amendment of 
section 4. 

Amendment of 
section 5. 

Amendment of 
section 6. 

Amendment of 
section 7. 

THE KOLKATA GAZETTE, EXTRAORDINARY, SEPTEMBER 13, 2018 

The West Bengal Lokayukta (Amendment) Act, 2018. 

(Sections 4-7.) 

(b) in clause (b),-

(i) for the words "Lokayukta or the Upa-Lokayukta", the words 
"the Lokayukta" shall be substituted; 

(ii) in the proviso, for the words "Lokayukta or the Upa-Lokayukta", 
the words "the Lokayukta" shall be substituted; 

(c) in clause (c), for the words "Lokayukta or the Upa-Lokayukta", 
the word "Lokayukta" shall be substituted. 

4. ln section 4 of the principal Act,-

( I) i.n the marginal headi.ng, for the words "Lokayukta or Upa-Lokayukta", 
the word "Lokayulcta" shall be substituted; 

(2) for the words "The Lokayukta or the Upa-Lokayukta", the words "The 
Lokayukta" shall be substituted; 

(3) for the words "the Lokayukta or, as the case may be, Upa-Lokayukta, 
or", the words "the Lokayukta" shall be substituted; 

(4) for the words " the Lokayukta or Upa-Lokayukta", the words "the 
Lokayukta" shall be substituted. 

5. In section 5 of the principal Act,-

( I) in the marginal heading, for the words "Lokayukta and Upa-Lokayukta", 
the word "Lokayukta" shall be substituted; 

(2) in sub-section (I),-

(a) for the words "for a period of three years from the date he assumes 
his office:", the words "for a period of three years from the date 
he assumes his office including renewal , if any, for successive terms 
of three years each or attaining the age of seventy years, whichever 
is earlier:" shall be substituted; 

(b) in the proviso,-

(i) in clause (a), for the words "the Lokayukta or Upa-Lokayukta", 
the words "the Lokayukta" shall be substituted; 

(ii) in clause (b), for the words "the Lokayukta or Upa-Lokayukta". 
the words "the Lokayukta" shall be substituted; 

(3) in sub-section (2), for the words "the Lokayukta or Upa-Lokayukta shall 
be ineligible for further appointment as the Lokayukta or Upa-Lokayukta 
or", the words "the Lokayukta shall be ineligible" shall be substituted. 

6. In section 6 of the principal Act,-

(1) in the marginal heading, for the words "Lokayukta or Upa-Lokayukta", 
tJ1e word "Lokayukta" shall be substituted; 

(2) in sub-section (1), for the words "the Lokayukta or Upa-Lokayukta", the 
words "the Lokayukta" shall be substituted; 

(3) in sub-section (2), for the words "the Lokayukta or Upa-Lokayukta", 
wherever they occur, the words "the Lokayukta" shall be substituted· 

' 
7. ln section 7 of the principal Act,-

( 1) in the marginal head ing, for the words "Lokayukta or Upa-Lokayukta'·. 
the word "Lokayukta" shall be substituted; 

3 
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Amendment of 
section 8. 

Substitution of 
section 8A. 

Amendment of 
section 9. 

Amendment of 
section JO. 

THE KOLKATA GAZETTE, EXTRAORDINARY, SEPTEMBER 13, 2018 

The West Bengal Lokayukta (Amendment) Act, 2018. 

(Sections 8-11.) 

(2) in sub-section (1), for the words "the Lokayukta or Upa-Lokayukta", 

the words "the Lokayukta" shall be substituted; 

(3) sub-section (2) shall be omitted. 

8. In section 8 of the principal Act,-

(1) in sub-section (1), for the words "The Lokayukta or Upa-Lokayukta", 

the words "The Lokayukta" shall be substituted; 

(2) in sub-section (2),-

(a) for the words "The Lokayukta or Upa-Lokayukta", wherever they 
occur, the words "Lokayukta" shall be substituted; 

(b) in the proviso, for the words "the Lokayukta or Upa-Lokayukta", 
wherever they occur, the words "the Lokayukta" shall be substituted; 

(3) in sub-section (3), for the words "The Lokayukta or Upa-Lokayukta", 
the words "The Lokayukta" shall be substituted. 

9. For section 8A of the principal Act, the following section shall be 

substituted :-

"Bar of 
investigation. 

8A. Notwithstanding anything contained in any of the prov1s10ns 
of this Act, the Lokayukta shall not investigate into-

( a) any matter involved in, or arising from, or c01mected with, any 
allegation of corruption against the Chief Minister relating to 
public order; and 

(b) any of the complaint against a public servant without prior approval 

of the State Government: 

Provided that notwithstanding anything contrary contained in section 7, the 
Lokayukta shall investigate into any complaint relating to the other matters involved 
in, or arising from, or connected with, any allegation of corruption against the Chief 

Minister, with the approval of the West Bengal Legislative Assembly, by a majority 

of two-third of its members present and voting, as the competent authority under 
sub-clause (i) of clause (3) of section 2.". 

10. In the proviso to sub-section (1) of section 9 of the principal Act, for the words 

"the Lokayukta or Upa-Lokayukta", the words "the Lokayukta" shall be substituted. 

11. Tn section l 0 of the principal Act,-

(1) in sub-section (1), for the words "the Lokayukta or Upa-Lokayukta", the 
words "the Lokayukta" shall be substituted; 

(2) in sub-section (3),-

(a) in clause (a), for the words "the Lokayukta or, as the case 
may be, the Upa-Lokayukta", th e words "the Lokayukta" 
shall be substituted; 

(b) in clause (b), for the words " the Lokayukta orUpa-Lokayukta" 

tbe words "the Lokayukta" shall be substituted· , 

(3) in sub-section (4) , for the words "The Lokayukta or Upa-Lokayukla", 

the words "The Lokayukta" shall be substituted ; 

(4) in sub-section (5),for the words " the Lokayukta or Upa-Lokayukta", the 

words "the Lokayukta" shall be substituted. 

[PART llI 
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Amendment of 
section 11. 

Amendment of 
section I 2. 

Amendment of 
section 13. 

Amendment of 
section 14. 

Amendment of 
section I 5. 

Amendment of 
section [6. 

Amendment or 
section I 7, 

THE KOLKATA GAZETTE, EXTRAORDINARY, SEPTEMBER 13, 2018 

The West Bengal Lokayukta (Amendment) Act, 2018. 

(Sections 12-18.) 

12. In section 11 of the principal Act,-

(1) in sub-section (1), for the words "the Lokayukta or Upa-Lokayukta", the 

words "the Lokayukta" shall be substituted; 

(2) in sub-section (2), for the words "the Lokayukta or Upa-Lokayukta", the 

words "the Lokayukta" shall be substituted; 

(3) in sub-section (3), for the words "the Lokayukta or Upa-Lokayukta", the 

words "the Lokayukta" shall be substituted. 

13. In section 12 of the principal Act,-

(]) in the marginal heading, for the words "Lokayukta and Upa-Lokayukta", 

the word "Lokayukta" shall be substituted; 

(2) in sub-section (1 ), for the words "the Lokayukta or Upa-Lokayukta", the 

words "the Lokayukta" shall be substituted; 

(3) i_n sub-section (2), for the words "the Lokayukta or the Upa-Lokayukta", 

the words "the Lokayukta" shall be substituted. 

14. In ~t:ction 13 of the prmcipal Act,-

( l) in the marginal heading, for the words "Lokayukta and Upa-Lokayukta", 

the word "Lokayukta" shall be substituted; 

(2) in sub-section (1), for the words "The Lokayukta and the Upa-Lokayukta", 

the words "The Lokayukta" shall be substituted. 

(3) in sub-section (2), for the words "the Lokayukta and the Upa-Lokayukta", 

the words "the Lokayukta" shall be substituted. 

15. In section 14 of the principal Act, in sub-section (3), for the words "the 

Lokayukta or Upa-Lokayukta", the words "the Lokayukta" shall be substituted. 

16. In section 15 of the principal Act,-

(!) in the marg.inal heading, for the words "Lokayu.kta and Upa-Lokayt1kta", 

the word "Lokayukta" shall be substituted; 

(2) for the words "the Lokayukta or Upa-Lokayukta", the words "the 
Lokayt1kta" shall be substituted. 

17. In section 16 of the principal Act,-

(1) in sub-section (!), for the words "the Lokayukta or Upa-Lokayukta", 

wherever they occur, the woTds "the Lokayukta" shall be substituted; 

(2) in sub-section (3), for the words "the Lokayukta or Upa-Lokaytik.ta", 

wherever they occm, the words "the Lokayukta" shall be substituted. 

18. In section 17 of the principal Act,-

( I) in the marginal heading, for the words "Lokayukta or Upa-Lokayukta", 

the word "Lokayulcta" shall be substituted; 

5 
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Amendment of 
section 18. 

Amendment of 
section 19. 

Amendment of 
section 20. 

Amendmcnl of 
sectio n 2 1. 

THE KOLKATA GAZETTE, EXTRAORDINARY, SEPTEMBER 13, 2018 

The West Bengal Lokayulcta (Amendment) Act, 2018. 

(Sections 19-22.) 

(2) in sub-section (1), for the words "the Lokayukta or Upa-Lokayukta", 

wherever they occur, the words "the Lokayukta" shall be substituted; 

(3) in sub-section (2), for the words "the Lokayukta or Upa-Lokayulcta", 

the words "the Lokayukta" shall be substituted; 

(4) in sub-section (3), for the words "except with the previous sanction,

(a) in the case of an offence against Upa-Lokayukta, of the Lokayukta; 
. . k kt of the Upa-Lokayukta 

(b) 1D the case of offence agamst Lo ayu a, 

concerned", 
. . fr m the State Government 

the words "except with the prev10us sanction ° . 
yukt ,, hall be substituted; 

in the case of an offence against Loka a s 

(5) in sub-section (4),-

(a) for the words "The Lokayukta and Upa-Lokayukta", the words 

"The Lokayukta" shall be substituted; 

(b) kt or Upa-Lokayukta", the 
for the words "the Lokayu a 
words "the Lokayukta" shall be substituted. 

19. In section 18 of the principal Act,-
L k kt " 

(l) in sub-section (1), for the words "the Lokayukta or Upa- 0 ayu a ' 

the words "the Lokayukta" shall be substituted; 

(2) in Sub-section (2), for the words "the Lokayukta or Upa-Lokayukta", 
th

e 

words "the Lokayukta" shall be substituted; 

· k kta" (3) m sub-section (3), for the words "the Lokayukta or Upa-Lo ayu ' 

the words "the Lokayukta" shall be substituted. 

20. In section 19 of the principal Act,-

(1) in the marginal heading, for the words "Lokayukta and Upa-Lokayukta", 

the word "Lokayukta" shall be substituted; 

(2) for the words "the Lokayukta and Upa-Lokayukta", the words "the 

Lokayukta" shall be substituted. 

21. In section 20 of the principal Act,-

(1) in the marginal beading, for the words "Lokayulcta and Upa-Lokayukta", 

the word "Lokayukta" shall be substituted; 

(2) in sub-section (1), for the words "the Lokayukta or Upa-Lokayukta", 
wherever they occur, the words "the Lokayukta" shall be substituted; 

(3) in sub-section (2), for the words "the Lokayukta or Upa-Lokayukta", 

wherever they occur, the words "the Lokayukta" shall be substituted. 

22. In sub-section (2) of section 21 of the principal Act, in clause 

(b), for the words "the Lokayukta or Upa-Lokayukta", the words "the Lokayukta" 

shall be substituted. 

[PART III 



PART III] 

Amendment of 
sectioo 22. 

THE KOLKATA GAZETTE, EXTRAORDINARY, SEPTEMBER 13, 2018 

The West Bengal Lokayukta (Amendment) Act, 2018. 

(Section 23.) 

23. In section 22 of the principal Act, in sub-section (2),-

(a) in clause (b), for the words "the Lokayukta and Upa-Lokayukta", 

the words "the Lokayukta" shall be substituted; 

(b) in clause (c), for the words "the Lokayukta and Upa-Lokayukta", 

the words "the Lokayuk:ta" shall be substituted. 

By order of the Governor, 

7 

SANDIP KUMAR RAY CHAUDHURI, 
Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Depanrncnt, Government of West Bengal and 
Primed at Saraswaty Press Ltd.(Governrnent of West Bengal Enterprise). Kolkam 700 056. 
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[SAKA 1945 

PART III—Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 353-L.-10th April, 2023.—The following Act of the West Bengal Legislature, having been assented to by 

the Governor, is hereby published for general information:— 

West Bengal Act V of 2023 

THE WEST BENGAL LOKAYUKTA 
(AMENDMENT) ACT, 2023. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 

Extraordinary, of the 10th April, 2023.] 

An Act to amend the West Bengal Lokayukta Act, 2003. 

 

WHEREAS it is expedient to amend the West Bengal Lokayukta Act, 2003, for the 

purpose and in the manner hereinafter appearing; 

It is hereby enacted in the Seventy-fourth Year of the Republic of India, by the 

Legislature of West Bengal, as follows:— 

West Ben. Act 
XXXV of 2003. 

Short title and 
commencement. 1. (1) This Act may be called the West Bengal Lokayukta (Amendment) Act, 2023. 
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The West Bengal Lokayukta 

(Amendment) Act, 2023. 

(Section 2.) 

Substitution of 
new section for 
section 5 of West 
Ben. Act. XXXV 
of 2003. 

(2) It extends to the whole of West Bengal. 

(3) It shall be deemed to have come into force on such date as the State Government 

may, by notification in the Official Gazette, appoint. 

2. For section 5 of the West Bengal Lokayukta Act, 2003, the following section shall 

be substituted:— 

"Term of office of 
Lokayukta . 	

the provisions of sub-section (3), hold office for a period of three years 

from the date he assumes charge of his office or till he attains the age of seventy years, 

whichever is earlier: 

Provided that — 

5. (1) Every person appointed as the Lokayukta shall, subject to 

(a) the Lokayukta may, in writing under his hand addressed to the Governor, 

resign his office; 

(b) the Lokayukta may be removed from office in the manner provided in 

section 6. 

(2) On ceasing to hold office, the Lokayukta shall be ineligible for further 

appointment as the Lokayukta or for any employment under the State Government or 

Local Authority, or University, or Statutory Body or Corporation, or Society, or 

Co-operative Society, or a Government Company or any other body or Corporation 

constituted by or under any State Law. 

Explanation.— Where the term of the Lokayukta has been extended in accordance 

with sub-section (3), the provisions of sub-section (2) shall apply only upon completion 

of such extended terms of office or upon resignation or removal of the Lokayukta, as 

the case may be. 

(3) The term of office of the Lokayukta may be extended before the expiry of the 

initial term of office of three years or within two years after the expiry of the original 

term of office of three years, by the Governor by warrant under his hand and seal: 

Provided that the proviso to sub-section (1) of section 3 shall not apply to such 

extension of the term of office of the Lokayukta by the Governor: 

Provided further that in the event of the Governor extending the term of office of 

the Lokayukta after the expiry of the original term of three years, such extension of term 

of office shall be made by warrant under the hand and seal of the Governor and 

thereupon, the extension of term of office shall be deemed to have come into effect: 

Provided also that such extension of term of office shall in no case be extended 

beyond the date on which the incumbent Lokayukta attains the age of seventy years.". 

By order of the Governor, 

PRADIP KUMAR PANJA, 
Pr. Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 

Printed at Saraswaty Press Ltd.(Govemment of West Bengal Enterprise), Kolkata 700 056. 
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